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~aDd for a Dhillllilal Ollie. at 
RaDlI'ha JD: (N. E. F. Rall"ay) 

818. ,SAAI. HEM BARUA : Will, tb~ 
Minist~r of RAILWAYS be pleased to 
state: 

(a) wbether it is a fact that a deputa_ 
tion on behalf of the citizens of Rangiya 
(Assam) waited upon him during the 
recent visit to Gauhati and apprised him 
of tbe demand for a RailwRl' Division at 
Raogiya; and 

(h) if so, his reaction to Il.e demand 7 

THE MINISTER OF RAILWAYS. 
(SHRI NANDA) : (a) Yes. 

, (b) A new division at Rangiya could 
"erhaps start functiooing from 20d 
October. 1971 subject' to the condition 
that suitable land is made available by 
the Government of Assam in lime. 

BrOlld Gliulle IIDe to Dlbrullarb N .. E. F . 
(Rly.) 

319. HEM BARUA WiI1 tbe 
Minister of RAILWAYS be pleased to 
stale: 

(a) whether Government have decided 
to extent the Nortb-Easl Frontier Railway 
Board Gauge Railwa~ line 10 Dibrullllrb 
in Assam; and 

(b) if so, the delaiis of the: proj~ct? 

THE MINISTER OF RAILWA:YS 
(SHRI NANDA) : (8) and ·(b) .. T'h"e 
conversion of the Bongaigaon-Gauhati 
Metre' GaUlle section ioto Broad GauBe 
bas been included in tbe Railwllrs' Pers-
~ive Plan on laullC conversion 10 be 
implemented in !he ,next len yean or so, 
Surveys for this conversion ba;ve already 
been carried oul aDd Ihe ,repQns IhereQf 
are at present under ekamination of tb. 
RuilwbY Board. A decision ~egardilll tbe. 
conversion will be t.&ken after Ibe exami-
nation hiS beon . completed;' Actual 
conversion of the. section . is also depen-
dant upon the priority this work will merit 
viI·a.vis other conversion prot:osals and 
the a,ailabili,y of funds. There is no 
'I'ro~osal at present under consideralion 10 
eXlent Ih. B, G. liDe upto Dibrullllrh. 
This will arise only if and when a d~ci5ion 
is taken rClLardina the. extension of .Ihe 
B, G. line lIpto GQllhati in the first in-
Itlnce. 

IMrease In Prices of Cyclu 

320. SHRI HEM BARUA : Will tbe 
Minister of INDUSTRIAL DEVELOp. 
MENT AND INTERNAL TRADE he 
pleased to state : 

(a) whether it is a fact Ihat Govern. 
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ment had given a warning to th! manu-
facturers of cycle:; not to increase the 
prices of cycles; 

(b) if so, when this warning was 
issued; 

(c) whether it is also R fact that 
Government have granted nn increase in 
the prices of cycles; and 

(d) if so, the reasons that prevailed 
upon Government to withdraw the threat 
and grant increase in the prices of 
cycles ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI 
M. R. KRISHNA) : (a) and (b). In 
May, 1969, the industries was" cautioned 
not to increase the price of cycles with-
out prior consultation with Government. 

(c) An increase in Ihe prices of cycles 
was allowed in June, 1970. 

The increase in the price of bicycles 
was allowed after-

(i) obtain ina the Report of Cost 
Accounts Branch of the Ministry 
of Financo, and 

(ii) lakina into account incroale in 
prices of bouaht-out components 
and raw materials lite _I. a 
dc-controlled item. Nickel, etc, 

Lowerlllll 01 tile qe lor Frlluclll.e 

311. SHRI HEM BARUA : 
SHRI RAM SEVAK Y AllAY : 
SHRI S. M. KRISHNA: 
SHRI YAMUNA PRASAD 

MANDAL: 
SHRI RABI RAY: 
DR. SUSHI LA NAY AR : 
SHRI RAM GOPAL 

SHALWALE: 

Will 
SOCIAL 
state: 

SHRI JAGANNATH RAO 
JOSHI: 

SHRI SHARDA NAND: 
SHRI SURAJ BHAN : 
SHRI BRJJ BHUSHAN LAL : 

the Minister of LAW AND 
WELFARE be pleased to 

(a) whether Government have taken 
a note of the recent right to vote given 
to persons of 18 years in the U. K.; 

(b) whether Government have also 
noted the recent move of the Government 
of U. S. A. to grant similar right to the 
U. S. citizens of 18 years; and 

(c) if so, whether Government have 
any plans to reduce the aae limit for 
exercising vote from 21 to IS years and 
if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELfARE 
(SHRI JAOANNATH RAO) : (a> Yes, 
Sir. " 

(b) Yes, Sir, 

(c) No. Sir. Government do not 
consider that any chanae in this behalf 
is inecessary for the present. 

0.181 I. Sblftlllll 01 lad •• lrl •• Irom 
Noa-COalorDllna to Coal_Ina 
Area. by Delbl AdDllahtriltion 

322. SHRI Y. NARASIMHA RAO: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND INTERNAL 
TRADE be pleuod to state : 

(a) whether tbe A udit report b .. ro-
vealed that complacency on the part of 
tbe Industries Derartment of . the" Delhi 
Administration has dela~ed the shiftina 
of industries from non-conforminll to 
conformina areas; 

(b) whether tbe Department has failed 
10 UI~ any action apinst those industries 




